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BEFORE THE NATIONAL GREEN TRIBUNAL (52) CHENNAI
MEMORANDUM OF APPLICATION
(Under Section 18(1) read with sections 14 and 15
of National Green Tribunal Act, 2010)
Original Application No.124 of 2022

IN THE MATTER OF

B. Ramkumar Adityan

5/a Mr. R.Balakrishnan Adityan and Mrs.5elvarathl,

No.563, Thoothukudi Road, . . Applicant(s)
Virapandiyan Pattinam, Thiruchendur-628 216,

Thoothukudi District.

Vs
Secretary,
Ministry of Environment, Forest and Climate Changes
Indira Paryavaran Bhawan,
Jorbagh Road,
New Delhi — 110 003. ... Respondents

and okthers

REPORT IN BRIEF FILED ON BEHALF OF THE FOURTH
RESPONDENT

Most Respectfully Showeth:

I, A Karthik, son of Arumugam, Hindu, aged about 48 vyears,
residing at Plot No.22, C.B.Road, Panalyur, Chennai 600 119, do hereby
solemnly affirm and sincerely state as follows:-

[ am the Principal Secretary to Government, Animal Husbandry,

Dairying, Fisheries and Fishermen Welfare Department, Secretariat,

A
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Joint Secretary to Government Principal Secreta ovemment
Animal Husbandry, Dalrying, Fisheries and finimal Husbandry, Daipfdng, Fisheriés and
Fishermen Welfara Departmant, Fishenmen Weliere Dapartment,

Secretariat, Chennai - GO0 004, Socralarial, Chennaka00o0a,



Chennai-600 009, Tamil Nadu, the 4"respondent herein and as such
[ am fully conversant with the facts of the present case from the
avallable records and competent to swear this affidavit. I have
carefully perused the copy of the Original Application filed by the
petitioner herein and I have understood the scope, purport, contents
and meaning thereof and deny the same, unless and until specifically
admitted herein this affidavit. At the very outset, the answering
respondents deny each and every averment except those, which are
specially admitted therein,

The answering respondents crave leave of this Hon'ble Court for
avolding parawise and Groundwise replies / remarks to the
averments of the petitioner raised in the affidavit.

It is humbly submitted that this Original Application has been Filed,
seeking the following prayers:-

A. For a Declaration that the Seashore from Napler Bridge to
Thiruvanmiyur Transport Office Backside in Chennai District Coast
and Kottivakkam to Kovalam Beach in Chengalpattu District Coast in
Bay of Bengal as Ecologically Sensitive Area {ESA) in the Ennore
Mamallapuram Zone in Bay of Bengal in order to protect the Dlive

Ridley Sea Turtle MNesting Grounds in the light of classification of

- 4

Joint Secretary to Government Principal Secreta pvemment
Animal Husbandry, Dairying, Fisherles and Animal Husbandry, Dal#fing, Fisheries and
Fisharman Wetfare Dapariment, Fisharmen Welldre Dapatimant,
socretariaf, Chenmal - 600 008, Sactrtarial, Channal-GOO0ND,




Schedule I Part II of the Wild Life (Protection) Act, 1972, (Central Act
53 of 1972) listing of the Convention on International Trade in
Endangered Species of Wild Flora and Fauna, 1975 (CITES),
Classification of the International Union for Conservation of Nature
and MNatural Resources (IUCN), Provisions of the Coastal Regulation
Zone Notification 2011 and order of the 4% Respondent in
G.0.Ms.No.146, Animal Husbandry, Dairying and Fisheries (F5.3)
Department, dated:27.09.2016.

B. For a Permanent Injunction restraining the 3™, 8", 9 and 10"
Respondents to grant permission to bury and cremate mortal
remains of the Deceased person irrespective of status of the
Deceased persan, including the Chief Ministers within existing Grave
and memorial complex of the former Chief Ministers situated between
Kamarajar Salai and Bay of Bengal in the Marina Beach, anywhere to
the East of Kamarajar Salai in the Marina Beach and anywhere on the
seashore (Beach) from Napier Bridge to Thiruvanmiyur Transport
Office Backside in Chennal District Coast and Kottivakkam to
Kovalam Beach in Chengalpattu District Coast in Bay of Bengal to

protect the Nesting Grounds of the Olive Ridley Sea Turtle.

Vs Yol

Joint Secretary to Government Fringipal Secretary e Government
Animal Husbandry, Dairying, Fisherios and i Animal Hugbandry, Daffying, Fisharas and
Flshermon Weifare Department, i+ FishermenWallare Deperiment,
Secretarial, Chonnal - B00 009, Sonredariat. Cheasnai BOO00G,



C. For a Permanent Injunction restraining the 1%, 3" 8", 8% and
10" Respondents to construct any constructions including Statues,
Memorials inside the Bay of Bengal, between the Ennore-
Mamallapuram Sea Zone of the Chennal, Tiruvallur and Chengalpattu
District coast which not fall within definition of Public purposes as per
provisions of the Right to Fair compensation and Transparency in
Land Acquisition, Rehabllitation and Resettlement Act, 2013 (Central
Act 30 of 2013) to save the Marine Ecology and to protect the
Nesting Grounds of the Olive Ridley Sea Turtle,

D. For a Permanent Injunction restraining the 3%, 9 and 10"
Respondents to light the High Mass Lights between 10.00 PM and
6.00 AM daily during the turtle breeding season i.e., from the
1%t November ta 30" April every year on the Seashore (Beach) from
Mapier Bridge to Thiruvanmiyur Transport Office Backside in Chennai
District Coast and Kottivakkam to Kovalam Beach in Chengalpattu
District Coast in Bay of Bengal to stop the Olive Ridley Sea Turtle
babies emerging from the nests laid on the Beaches getting
disoriented towards the road instead of the Sea.

E. For a Mandatory Injunction directing the 3™, 9" and 10"

Respondents to remove all the violated constructions constructed

A
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Joint Secretary to Government Principal SacrataryAc Eovarmmant
Animal Husbandry, Dalrying, Flshoros and Animal Husbandry, Dasgefrin,-Flenarios and
Fishermen Weifare Daparimant, Fishermen YWelldre Deparinent,

Secratarial, Chennai - B00 009, Secratarinl, Channal-a0000a.



after 06.01.2011 breaching provisions of the CRZ notification 2011
including Grave and Memorial complexes of the Former Chief
Ministers, Concrete Floors, Paver Tiles Floors, Granite Floors and any
other type floors which prevents rain water harvesting in the Marina
Beach and any other permanent constructions on the Seashore from
MNapier Bridge to Thiruvanmiyur Transport Office Backside in Chennail
District Coast and Kottivakkam to Kovalam Beach in Chengalpattu
District Coast in Bay of Bengal based on the report of the Expert
Committee to save Marine Ecology, to protect Nesting Grounds of the
Olive Ridley Sea Turtle, to maintain the Beach atmosphere in the
Chennai District coast and Chengalpattu District coast, to minimize
the travel demand towards Marina Beach, to minimize the carbon
emission which polluting fresh sea air in the Marina Beach, its
neighbouring areas in the Chennal District.

It is humbly submitted that the action taken by the Government
through Department of Fisheries for the protection and conservation
of sea turtles are submitted below for kind perusal of Hon'ble
Mational Green Tribunal, Southern zone,

It is humbly submitted that five species of sea turtles namely the

Olive ridley (Lepidochelysolivacea), areen turtle (Chelonia mydas),

Ve
Joint Secratary to Governmant Prncipal Secrefay'to Movernment
Animal Husbandry, Dairying, Fishares and Animal Hustandry, Drgdn, Fisheses and
Fisharman Wellare Department, Fisharman Wallard Deparmant,
Secrefarial, Chennai - GO0 00E, Socreariat, Channal-G0000E.



Hawksbill (Eretmochelys Imbricate), Leatherback (Dermochelys
coriacea) and Loggerhead turtle (Caretta caretta), inhabit the waters
of India’s coastline, Of these, anly the first four turtles nest on Indian
beaches, while the Loggerhead turtle swims through the Arabian Sea
en-route to the Arabian beach to nest. All the mentioned Sea turtles
are protected under the International Conventlons such as
Convention on International Trade in Endangered Species of Wild
Flora and Fauna (CITES, 1973) and the Bonn Convention on
Migratory Species (CMS 1979) to which India is a signatory, Sea
turtles are listed as ‘critically endangered’, ‘endangered’ or
‘threatened’ on the World Conservation Union (IUCN) Red list.

It iIs humbly submitted that In India, fishing and trading in turtle
products are banned from 1977 as the sea turtles were protected
under Schedule-I under the heading, Part-II AMPHIBIANS AND
REPTILES of the Wild Life (Protection) Act, 1972, (Central Act 53 of
1972) as per the amendments made to the schedule in September
1977, thereby giving them the highest degree of protection. With this
instrument, the Department of Environment and Forests assumes a

high degree of enforcement authaority in protecting the Sea turtles.
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It is submitted that in Tamil Nadu, as on 19.01.2023, 5,843 numbers
of Mechanised fishing boats, 41,345 numbers of Motorised country
crafts and 4,019 numbers of Non-meotorised country crafts were
registered under uniform online registration of fishing crafts. In the
past; the turtles which are caught alive are released into sea by
fishermen. In certain occasions, fishermen who possessed any part of
turtle had been taken into custody by Forest and Coastal Security
Group officials.
It is submitted that sea turtles have long life spans, but their
mortality rates have been increased due to various environmental
changes and anthropogenic activities along the coast, they became
endangerad. Major threats to sea turtles include non-fisheries related
causes such as nesting habitat destruction and €gg harvesting.
Various studies across the globe have indicated a globally declining
trend in Sea Turtle populations due to the following major hazards or
threats to seo turties,
Non-fisheries related hazards

» Egg predation by feral animals such as pigs or foxes

» Beach habitat destruction including beach construction and

development

VoS Vo

Joint Secretary ovarnment Principal Secrefan
Animal Husbandry, Dairying, Fisheries and Animal Husbandry, Dairyipd, Fishores and
Fishermen Wellare Deparmant, Fisharmen Welfara Deparmand,
Secretariat, Chennai - 600 009, Serretarial, Channal-600000,
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= Foraging habitat destruction

= Direct take or natural hunting, or ship strikes

= Light Pollution affects nesting behavior of turtles and predation
risk of nests and hatchling.

9. It is submitted that the Government have issued notification vide its
G.0O(Ms) No.186, Animal Husbandry, Dairying and Fisheries (Fs-4)
Department, dated 30.09.2015 (copy enclosed), amending the Tamil
MNadu Marine Fishing Regulation Rules, 1983 as follows:

“In the said rules, in rufe 6, in sub-rule (if), after clause (c),
the following clause shall be added, namely:-
(d) No trawl net shall be used without fixing Turtle Excluder
Device (TED) before the Cod end during the specified period
as may be notified by the Authorised Officers”

10. It is humbly submitted that censidering the nesting and breeding
season of the sea turtles, the following actions have already been
initiated by the Department of Fisheries:

i.  The list of potzntial nesting sites of Olive Ridley along the coast
of Tamil Nadu obtained from the Forest Department and the

Central Marine Fisherles Research Institute, Chennai (copy

Yo Pf.;,g, !
Joint Secretary to Government

Princips 3
Animal Husbandry, Dairying, Fisheries and incipal Secreta
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Vi,

enclosed) and communicated to the coastal Assistant Directors
of Fisheries and Fishermen welfare.

The list of potential nesting sites of Qlive Ridiey along the coast
of Tamil Nadu was sent to M.S. Swaminathan Research
Foundation, Chennai with the reguest to disseminate the
information through SMS/ Voice message to fishermen

[nitiated management measures through active participation of
fishers and fishing communities in nesting sites viz., reducing
fishing and allied fishing activities and human interference in the
area.

Conducted series of awareness campaigns in fishing villages by
involving officials from Forest Department, Mechanised Fishing
Boat (MFB) owners assoclations, Fishermen Co-Operative
Saciety (FCS) presidents, Village presidents and Vilage
Panchayats.

Issued necessary instruction to the fishers to avoid fishing by
using gill nets during breeding and nesting season of sea turtles.
Notifled the area upto 5 nauticai miles intc the sea

corresponding to the potential nesting sites as 'No fishing zone'

V. S\

Joint Secretary to Government Principal Secreliry 40 Government
Animal Husbandry, Dairying. Fisharies: and Ayl Hugbandng:(pees o, Fishadas and
Fighermon Welfare Departmant, i Fishnsrman Wiliae Depadmant,

Sacretariat, Chennal - &00 D09, Gttt 20 15500003,



vii.

viil.

ix.

under Tamil Madu Marine Fishing Regulation Act, 1983 (Tamil
Madu Act & of 1983) during the breeding seasans.

The coastal District Collectors have been requested to Initiate
action in association with the District Administration, awareness
campaigns on protection and conservation of sea turtles in the
schools of the coastal villages through the District Education
Officers.

Necessary hoardings / flex boards/ posters/ pamphlets for
creating awareness on Sea turtle protection and conservation
has been erected in the main centres and turtle nesting sites
where normally people gathering in large number,

Awareness campalgn and District level stakeholders have been
conducted along with Forest Department, Education Department
and Non-Government Organization for the protection and
conservation of sea turtles during nesting and breeding season
of the sea turtles.

Fatrolling has been conducted by this Department along with
Village Vigilance Committee to prevent the gperation of trawlers

near the turtle breeding site.

V.5 ¥

Joint Secretary to Government Principal Secretary sovarnmeant
Animal Husbandry, Dalrying, Fisherles and Arimal Husbanting, Dalphng, Fisheres and
Fishermen Welfare Departmant, Fishemen 'Weldre Dopartment,
Secretartal, Chennal - GOD 009, Spcrotanial, Channa-H00000,
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11. It is humbly submitted that on direction of the Hon'ble High Court of

12,

Madras In W.P.MN0.1499 of 2015 dated 14.10.2015 (copy enclosed),

the Standard Operating Procedure (SOP) for protection and

conservation of sea turtles has been approved by the Government of

Tamil Nadu and the approved SOP was submitted to Hon'ble High

Court of Madras for perusal. It is humbly submitted that, the

breeding and nesting period for Sea turtles normally occurs during

the maonths of January to April of every year.

It is humbly submitted that the breeding season of sea turties starts

from January onwards, based on the Standard Operating Procedure

(SOF) appraved by Government has taken the following initiatives for

pratection and conservation of sea turtles before the commencement

of breeding season:-

l.  As per clause 5 of sub-rule 1 of rule 17 of the Tamil Nadu Marine
Fishing Regulations Rules, installation of Turtle Excluder Devices
(TED) is @ mandatory instrument in the trawl nets,

ii. The Authorised Officers under Tamil Madu Marine Fishing
Regulation Act, 1983 (Tamil Madu Act B of 1983) were also
instructed to strictly monitor and prevent fishing of sea turtles

by mechanized fishing vessels and motorized country crafts in

L.' : j,ul,

Joint Secretary to Government Principal Secrela
Animal Husbandry, Dairying, Fisheries and Anirmal Hushandry, Dairgflg, Fisheries and
Fisharman Welfare Depariment, Fesbermen Wellare Deparbment,
Becretarial, Chennai - 600 000, Cecratarat, Chenmal-600009,
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13.

the sea within flve nautical miles from coast line during breeding
season of sea turtles i.e. January to April every year. Also, the
Joint Directors / Deputy Directors of Fisheries and Fishermen
Welfare who are also the Adjudicating officers under the sald
Tamil Nadu Act B of 1983 were requested to sensitize
conservation of sea turtles among the fishermen by invalving
officials from Forest Department, Mechanised Fishing Boat
owners ass@ciations, Fishermen Cooperative Society Presidents,
Village Presidents and Village Panchayats.

iii. Posters in Tamll have been designed and published by the
Department of Fisheries at strategic points for creating
awareness among the fishers for protection and conservation of
sea turtles.

It is submitted that the Government have issued notifications

(Notification No.II(1)/AHDF/11{b)/ 2016 published at pages 1-4 of

Part-II Section-1 of the Tamil Nadu Government Gazette,

Extracrdinary dated 27th September 2016) vide G.0.Ms.No.146,

- Animal Husbandry, Dairying and Fisheries (Fs-3) Department, dated

27.09.2016 prohibiting the fishing by Mechanised fishing vessals,

motorized country crafts and those using mechanised fishing

A

V. S fnd—

Joint Secretary to Government Principal Secratanp«Government
Animal Husbandry, Dairying, Fisheries and Animal Hugbandry, Dapsng, Fisheres and
Fisharmen Weifare Depariment, _ Fisharman Walkkra Deparimant,
Secretarial, Chennai - 600 009, Secretarial, Ghennai-500009.
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15.

technigues in a radius of 5 nautical miles around the potential
nesting and breeding sites of sea turties identified by Central Marine
Fisheries Research Institute and Department of Forests in the coastal
areas of Chennai, Chengalpattu, Cuddalore, Villupuram,
Magapattinam, Ramanathapuram, Thoothukudi and Kanniyakumar
Districts of Tamil Nadu during the turtle breeding season i.e. for a
period of four months from the 1* January to 30" April of every vear
(both days inclusive)
It is submitted that the amendment to the above notification,
(Notification No.II{1)/AHDF/7(c)/2017 published at 1-2 of Part-II
Section-1 of the Tamil Nadu Government Gazette, Extraordinary
dated 10th March 2017) vide G.0.Ms.No.62, Animal Husbandry,
Dairying and Fisheries (Fs-3) Department, dated 10.03.2017.
It is submitted that as per the Standard Operating Procedure (SOP)
the foliowing measures is being taken by the Department of
Fisheries.
i. Monitoring and enforcement of the use of Turtle Excluding
Device was jointly carried out by Fisheries, Forest, Coastal

Security Group and Indian Coast Guard In their respective

Vsl
Joint Secretary to Government

Animal Husbandry, Dalrying, Fisheries and Government

Principal Secrata

: Animal Husbandry, Dairying, Fishanes and
Fishermen Welfare Department, Fishermen Wellere Dapartment,
SRl Chan - 100 008, Sntrataal, Channal-£0000
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iv.

jurisdiction. Reqgular patrolling is undertaken by the officials of
Department of Fisheries.

Prominent hoardings in Tamil with clear, unambiguous images
and text about the protected status of turties and penalties for
violation of Tamil Nadu Marine Fishing Regulation Act, 1983
were erected in prominent places in the fishing villages dl..;l'iﬂg
sea turtle nesting/ breeding period. Penal action was initiated
under the said Tamil Nadu Act 8 of 1983 for violations by the
Authorised  officers/ Adjudicating officers of Fisheries
Department.

Penal action on the offender was dealt under Tamil Nadu Marine
Fishing Regulation Act, 1983 (Tamil Nadu Act 8 of 1983) and
Wild Life (Protection) Act, 1972 (Central Act 53 of 1972} by the
Authorised officers concerned, Department of Forests as the
case may be.

All the stakeholders including fishermen were sensitized with
adequate training and awareness in hauling, handling and
release of turties to minimize incidental mortality of turtles.

An exclusive Marine Enforcement Wing In the Fisheries

Department for the enforcement of the said Tamil Nadu Act 8 of

A

Ve At

Joint Secretary to Government Bring :
Anini : : rincipal Secratarydo Governmant
T:r]::mﬁfw"g' Fishariey nll Animal Husbandry, irying, Fisharies and
men VWellare Deparimant, Fighemmen YWelare Dapartment,

Secretarlal, Chennal - 600 009, Secratadal, Chennai-g00009,
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v,

Wil.

1983 along the coastline of 14 district in the state have been
established and functioning in the Coastal Districts, The officials
of Marine Enforcement Wing and departmental officials are being
regularly undertake patrolling in the sea.

The Government of Tamil Nadu issued notification prehibiting
the fishing by mechanized fishing vessels, motorized country
crafts with engine capacity mare than 10 horse power and usage
of 'ray fish nets' by motorized country crafts and those using
mechanized fishing technigues in a radius of 5 (five) nautical
miles around the potential nesting and breeding sites of sea
turties identified by Central Marine Fisheries Research Institute
and Department of Forests in the coastal areas of Chennal,
Chengalpattu, Cuddalore, Villupuram, Nagapattinam,
Ramanathapuram, Thoothukudi and Kannlyakumari District of
Tamil Nadu during the turtle breeding season i.e. for a period of
four months from the 1% January to 30 April of every year

(baoth days Inclusive)

It is submitted that as per sub-section (3) of section 5 of the
Tamil Nadu Marine Fishing Regulation Act, 1983, no owner or

master of a mechanized fishing vessel shall use or cause or

J

Ve SN

Joint Secretary to Govarnment Principat Secrat Gavernment
Animal Husbandry, Dairying, Fisherles and Animal Husbandry, Qafrving, Fisheries and
Fishermen Wellare Department, Fishemmen Wiltare Daparlment,

Secretarial, Chennai - 600 OB, Sporatasal, Chennai-800009.
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16.

17.

allow to be used such fishing vessel for fishing operation in the
sea within five nautical miles from the coast line in the State and
the owner or master of @ mechanized fishing vessel shall use or
cause or allow to be used such mechanized fishing vessel anly
beyond five nautical miles from the coast line in the State and
such operation beyond five nautical miles shall be subject to

such conditions as may be specified in the Schedule to the Act.

It Is submitted that the precautionary measures taken by the
Department of Fisheries and Fishermen Welfare in association with
District Administration, Forest Department has created more
awareness among the fishermen community. The Department of
Fisheries, Government of Tamil Nadu has taken extensive steps for
the protection and conservation of sea turtles during the nesting and
breeding season of the sea turtles which positively responded with a
decrease in mortality rate, Every year the mortality of sea turties is

coming down when compared to previous years.

It is humbly submitted that in India, fishing and trading in turtle
products are banned from 1977 as the sea turtles were protected
under Schedule-1 Part-1I of the Indian Wild Life (Protection) Act,

1972 as per the amendments made to the schedule in September

%

Joint EH'GFEIEF_':Z Govarnment Principal Sec; elary Ciovermnment
Animal Husbandry, Dairying, Fisheriss and Arimal Rusbandry, Daafying, Fisherias and
Fishermen Wellare Departmant, Fisharmen Walfare Deparlman,
Secretarial, Chennal - 600 009, Secratarkal, Chenna-600000,
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19.

1977, thereby giving them the highest degree of protection. With this
instrument, the Department of Environment and Forests assumes a
high degree of enforcement authority in protecting the Sea turtles.
Any structure proposed to be created In Coastal Regulation Zone-I, 11
& III have to be approved by the National Coastal Zone Management
Authority functioning under the control of Department of
Environment and Forest and Wildlife, Ministry of Environment and
Forest. The issues regarding conservation and protection of sea
turtles are being monitored by Department of Environment and

Forests.

It is submitted that the Department of Fisheries has no role in
according approval to construct permanent structure both in
seawaters as well as seashore areas which falls under Coastal
Regulation Zone categories. The Department of Fisheries has no
powers to enforce the act, which are beyoend Its jurisdiction. Hence,
remarks of the Department of Fisheries with regards to the prayers

of this application is not maintainable.

It is humbly submitted that, Municipal Administration and Water

M. U:#_

Jolnt Eﬂﬂlﬂlary to Government Hri”m’pm Soeretarehi B overnmant
Animal Husbandry, Dalrying, Fisheries and Anirmal Hustiangry) Daledhi; Fisheios and
Fishermen Waeltare Depariment, Fiskermen YWodnle Deparlmsad,

Secrelarial, Chennal - 600 009, p Chénn - S00n0g
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20.

21,

supply (MC1) Department dated:31.01.2011 has issued orders
directing the Commissioner, Chennai Corporation to switch off the
lights erected on the mast all along the coast from Adyar Estuary to
MNeelankarai between 11.00 PM to 5.00 AM every day during the
breeding season i.e. January to April of every year inorder to save

the Olive Ridley turtles,

The Department of Fisheries, Government of Tamil Naduy has taken
extensive measures for the protection and conservation of sea turtles
during the nesting and breeding season of the sea turtles which has a
positive effect by the decrease in mortality rate. Every year the
mortality of sea turtles Is coming down when compared to previous

years.

Based on the above facts, It Is humbly prayed that this National
Green Tribunal (Southern Zone) Chennai may be pleased to accept
the above report of the Department of Animal Husbandry, Dairying,

Fisheries and Fishermen Welfare taken steps for the protection and

Vs

Joint Secretary to Government Frincipal Secreta Government
Animal Husbandry, Dalrying, Fisheries and Animal Huebandry, Duffrying, Fishodes and
Fisharman Wellare Dapartment, Fishermen Wellare Depadmant,
Secretariat, Chennai - 600 009, Bacratarat, Chonnod-BH0000.
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conservation of sea turtles and pass suitable orders in Original Appllcm]gq

\

Principal Secretary
Animat Husbandry, Daigfng, Fisheries and
Fisnanmen Wellete Dopartment,
Secratanal, Channai-Gooa,

No. 124 of 2022 and thus render justice,

Solemnly affirmed and signed his DEPONENT
name in my presence at Chennai,

this 28th day of February 2023 . S\l

Joint Secretary to Government

Animal Hugbandry, Dalrying, Fishesies and
Fisharmen Wallare Departmani,
Secrelarlat, Chennai - GO0 008,

VERIFICATION
[, the Deponent above named do hereby verify that the facts stated in the above
affidavit are true and correct to the best of my knowledge and belief and the
information derived from the records. No part of it is false and nothing material

fas been concealed there from.

Verified at on this 28th day of February 2023

Principal Secretary j¢ Government
Animal Hesbandry, ying, Fishadas and
Fisbeermen Wellgre Departmant,
Becratanat, Chermai-600005,

DEPONENT

o
Joint Secreta Government

Animal Husbandry, Dairying, Fisheries and
19 Fishermen Welfare Daparimant,
Secretarial, Chennai - 500 009,



Draft Revised
STANDARD OPERATING PROCEDURE [SOP)
FOE PEOTECTION AND CONSE TION OF _

[mtroduction

Sea Turtles are some of the oldest known reptile proups on Barth, having
lived for over 200 billion years, There are five species of sea turtles reported in
the waters of India’s coasthne, wviz, (13) Back Logger Head Turtle, Qlive
[Lepidochelys olivtaceq), [4) green turtle [(Chelomia mydas), (5] Hansksbill
(Eretmochelys imbricate), [(11) Leatherback [(Dermochelys conacea) and |12
Loggerhead turtle {Caretia caretlal. Of these, only the first four turtles nest on
Incdhan beaches, while the Loggerhead turtle swims through the Arabian Sea
sn-route to the Arabian beach to nest.

Al the above mentioned Sea  turtles are prolected under the
International Conventions such as Convention on International Trade in
Endanpgered Species of Wild Flora and Fauna [CITES, 1973] and the Bonn
Convention on Migratory Species {CMS 1979) to which India is a sighatory, Sea
turties are listed as ‘critically endangered’, ‘endangered’ or ‘threatened' on the
Waorld Conservation Union (TUCH) Red list,

In Incia, fishing and trading in sea turtle products are banned from
1977 as the sea turtles were protected under Schedule-1 Part-11 of the Indian
Wildiife {Protection] Act, 1972 [Central Act No.53 of 19723) as per the
amendments made to the schedule in September (977, thereby giving them
the highest degree of protection,

Mortality of Sea Turtles

Even though sea turtles have long life apans, their mortality rates have
been increased due to various environmental changes and anthropogenic
activities along the coast, they became endanpered. Major threats to sea turtles
include non-fisheries relaled causes such as nesting habitat destruction and
el harvesting, Various studies acrosas the globe have indicated a plobally
dechining trend in Ses Turtle populations due to the following major hazards or
threats to sea turtles,

o Non-fisheries related hazards
Egg predation by feral animals such as pigs or foxes
- Beach habitat destruction including beach construction and

development



Foraging habital destruction
Direct take or hunting, or boat strikes
+ Coastal fisheries related hazards
- Trawl net
= Gillnet
Capture and mortality of most of the Sea turtles during trawling,/ gill
netting is only due to incidental and not intentional, The Sea turtles which are
on migration for breeding and nesting incidentally get caught in the fshing
gears of the fishermen. Furthermore, many fishing activities do not individually
have much impact, but collectively with all other impacts contribute to a
significant overall challenge 1o the recovery of sea turtle stock.
Standard Operating Procedure (S8OP)

Sea turtles, world over face several milhrupug;cnlc threats such as
dumping of debris into coastal waters, habitat loss, pollution. unsustainable
development in the coastal areas, fishing activities and climate change,
Beliable estimation of sea turtle abundance that would be suitable for stock
asscasment and conservation management planning dependa on sampling the
entire demographic structure of a population resident in the foraging grounds
Yet such foraging ground abundance estimates are available only for o few
apecies of Sea Turtles,

In the absence of such vital data, Management measures that may be
appropriate for reduction or even elimination of fishery-related mortality will
only be effective if coupled with pretection of nesting population. A piecemesl
approach, concentrating on a single component, such as nesting site
protection or fisheries bycatch reduction, simply is not enough.

Sea turtle conservation and management proprammes should recopnize
the important contributions of fisheries to employment, income and food
security and should be effectively integrated into fisheries management
programmes. The development, design and implementation of  turtle
conservation and management measures should take inte accounti the
sonio-cconomic aspects of fishers and fishing communities. These are
dependent on marine fishery resources lor their life and livelihood and balance
should be sought between conservation and management of turtles on the one
hand, and sustainable livelilhood and poverly alleviation, on the ather.
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With all the above Dbeing itaken into consideration, an all inclusive

Standard Operating Procedure (S80F) for protection and conservation of Sea
Turtles is detailed below,

1. Management Maasurea [or protection and consetvation of Sea Turtle

The [ollowing aspects shall be taken into account during the design and

implementation of any management measures for protection and consérvation
of Bea Turtle:

Bea turtle conservation programmes should recognize the rights and
responsibilities of fishers under international, national and local legal
matruments, especially under the 1982 United Nation Convention en the
Law of the Sea, the 1995 United Natlon Fish Stocles Agreement, and the
1995 Food and Agriculture Organization (FAQ) Code of Conduct for
Responsible Fisheries,

Sea murtle conservation and management programmes should encourage
active participation of fishers, fshing communities and other
stakeholders in sea turtle conservation programmes, including nesting
beach cleaning and protection, Rsheries programmes, and should also
build upon the traditional ecological knowledge of local communities.
Efforts should be made to promote sustainable fishing gear and
practices, compatible with turtle: conservation and management
ohjectives, and fo minimize dislocation of fishing communities ancd
disruption of their fishing activitics,

*  There should be training and awareness-building programmes for fishers

to better tackle the problems of sea turtle mortality arising from fishing
activities, especially through better training in effective use of fishing
gear that reduces marine (urtle mortality, Sea Turtle conservation
awareness campaign will be conducted at all Schools at the coastal
districts,

Management measures [or prolection and conservation of Sea Turtle

principadly mvolves:-

g} Coastal Fisheries Management Measures to be implemented by the
State Fisheries Department.



b Mest Monitoring and Stock Protection Program to be implemented
by the State Forest Departmeril

¢} Beachfront Lighting regulation and Beachfront Obstruction
removal programme to be implemented by the local administration

d) Research and Development Programme to be suggested and
implemented by Central Marine flsheries Research Institute,
Chennai.

a] Coastal Fisheries Management Measures durning Sea Turtle Nesting/
Breeding Period

» Turtle Excluding Device (TED) shall be fixed in all trawl nets to |
help escape of sea turtles from trawl nets during the specified
period as may be prescribed by the authorized officers,

* On the directions of the Hon'ble High Court, an cxpert
Committee to be formed to suggest the suitable deslgn of TED.
Upon finalizing the suitable design, a road map and time line
for installing the TEDs in trawl nets will be drawn.

= Monitoring and enforcement of the use of Turtle Exeluding
Dovice will be jointly carried out by Fisheries, Forest, Coastal
Security Group and Indian coast Guard in their respective
jurisdietion. A detailed daily joint patrolling plan to be drawn
by Coastal Security Group Involving Fisheries, Forest and
Indian Coast Guard, The Concerned regional officers shall
depute officers for joint patrolling as per the plan,

v Penal action will be taken under Tamil Nadu Marine Fishing
Regulation Act,1983 (Tamil Nadu Act 8 of 1983) for viclations
by the Authorized officers [ Adjudicating Officers of Fisheries
Department.

= Prohibiting the fishing by mechanized fishing wvessels,
motorized country erafts and those using mechanized fishing
techniques in a radius of 5 nautical miles around the potential
nesting and breeding sites of sea turtles [le. January to April
of every year| identified by Central Marine Fisheries Research
Institute (CMFRI) and Department of Forest in the coastal
areas of Chennai, Kanchipuram, Cuddalore, WVillupuram,
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Napgapattinam, Ramanathapuram, Thoothuludi are
Kanniyalumari Distriets of Tamil Nadu" except motorized
country crafts having engine capacity 10 horse power and
below subject to the condition that ray fish nets shall not be
used for fishing durlng the turtle breeding and nesting season.

*  Prominent hoardings in Tamil with clear, unambiguous images and
text about the protected statas of turtles and penalbies for violation
of Tamil Nadu Marine Fishing Regulation Act should be erected in
prominent places in the fishing villages during Sea Turtle nesting/
bresding period.

* The designated agencies viz., Indian Coast Guard, Costal
Security Group, Forest Department and Fisherles Department
shall patrol in thelr respective jurisdiction. However if any
need arises for a jolnt patrolling, Coastal Security Group shall
be the nodal agency for coordinating and ensuring the joint
patrolling. The patrolling shall be undertaken with a well
planned schedule of patrolling. Each agency shall have a
written documentation on patrolling,

* Ponal action on the offender shall be dealt under Tamil Nadu
Marine Fishing Regulation Act, 1983 Tamil Nadu Act 8 of 1983
/ Widlife [Protection) Act, 1972 [Central Act No.53 of 1972) hy
the Authorized officers concerncd, as the case may be.

o During pérodic Village Vigilance Committes' meeling with |ocal
lishers, awareness shall be created on congervabion of sea turiles
and to use Turtle Excluding Device in their bottom trawls and the

importance of releasing the live Turtles if any found on their nat.

» All the stake holders including fishermen are to be provided with
adequate training and awareness in hauling, handling and release
of artles to minimize incidental mortality of turtles.

This task shall be undertaken by the Fizheéeries: Department in
coordination with Indian Coast Guand and Coastal Security Group.



b) Nest Monitoring and Stock Protection Measures during Sea Turile
Hesting/ Breeding Period

-

The biclogical goal of Mesl Monitoring and Stock protection
Programme 18 to increass the productivity of our beaches for sea
turtle nesting.

The nesting beaches all along the coast shall be identified and
commurnicated to all concerned of this standard operaling
procedure for effective implemerntation of the standard operating
procedure,

ldentified nesting beaches shall be cleaned involving the local
fishers and others in advance of the tortle breeding season.
Identified nesting beaches shall be: profected from jolly ricles and
other forms of destruction and necessary caution boards shall be
displayed to this effect.

Structures [ conatructiong that are obstruction on the nesting
beaches shall be informed to District Coastal Zone Managemert
Authonty and to the Chennal Corporation as the case may be [oi
neCcessary actiot.

This requires. monitoring of state’s shoreline to record  detailed
nesting  data  that can be unah.rz;:rl and used in managemecin

decisionsg,

A detalled procedure to be followed in turtle nest monitoring and

stock protection is as follows;-

Olive ([Back Logger Head Turtle [Lepidochelys Olivacea) is
listed under S8chedule I part 2 (13) of the Wildlife (Protection)
Act,1972. Under Sub-section (36) of section 2 of the said
Central Act "Wild animal” means any animal found Wild in
nature and inecludes any animal specified in Schedules 1 to [V
of Schedule V and found wild in nature. Any person
committing an offence in any parts of Tamil Nadu against the
Wild Animal shall be prosecuted under section 50 of the
Wildlife (Protection) Act, 1972,

In all the coastal district of the Tamil Nadu, during the
nesting season established protection standard protocal shall
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be followed for patrolling by Special Protection team
comprising of Range Officer, Forester, Forest Guard and
between 15 to 25 Protection watcher / Anti poaching watcher
in each ceoastal distriets. In Gulf of Mannar Marine National
Park Anti poaching watehers engaged for protection of Marine
Life. Joint Patrolling by coastal security Group and
Forcst Department staff on daily basis during nesting season
shall be done.

s The patrolling staff during nesting season shall be engaged in
identification and protection of nesting site against any kind
of threats, records mortality, create awareness among the
local people, collection of eggs for the hatcheries, on the
beaches where maximum disturbances are noticed cte.
An average 1-2 hatchery shall be established in each coastal
district.

« Non-povernmental Organizations and their volunteers who are
experts in the field of sea turtle conservation and
management chall be engaped to assist Forest Department
Protection staff in patrolling and protection of sea turtle.

» Tamil Nadu Forest Department will record mortality detected
on the beaches with the assistance of Non-governmaental
Drganizations and their volunteers every yvear doring nesting
BEOASOM.

Thiz task shall be undertaken by the Porest Department along with

pither such activities of Turtle stock enhancement;

¢] Beachfront Lighting Fegulation Measures During Sea Turtle Nesting/
Breeding Period
Beachlront lighting based on scientific documentabion that such
lighting disorients turtle hatchlings and consequently causes mortalicy,
These disoriented hatchlings crawl toward artificial lighting instead of the
ocean, and are subsequently caten by predators, such a3 siray cats, or they
die from dehydration, In addition, adult turtles will frequently avoid nesting

on lighted beaches, Hence, during the sea turtle breeding season, regulation



of Beachfront lighting shall be regulated by the local administration
ns fallows:-

e Liphts illuminationg builldings or associated grounds for decorative ar
recreational purposes shall be shielded or screened such that they
are not visible from the beach, or tarned off after 9:00pm during the
Turtle Breeding pericd each year,

¢ Lights illuminating any areas seaward shall be tumed off after
9:00pm during the Turtle Breeding period each year,

« Window treatments in windows facing the ocean of ‘gingle and
multistory structures are required so that interior lights do not
illuminate the beach.

This task shall be undertaken by the local administrabion concerned and
necessary notice to all concerned shall be issued by the authorities one month
in advance of the commencement the Turtle breeding ssason.

d] Research and Developmient Measures During Sea Turtle Nesling/
Ereeding Period

The Central Marine Fisheries Eeszearch Institute in collaboration with
other fisheries research institutes to take up studies to ascertain cause ol

death, measures to reduce mortality, enhance breeding and nesting, etg.
2. Implementation and Ceoordination ol Managemenl Measures

The respective Heads of the Departments concerned with this
standard operating procedure shall coordinate and monitor sea turtle
congervation measures to be implemented by the respective department in
the state, with o clear mandate to reduce turtle mortalities,  For effective
implementation of conservation measures, the Commissioner of Fisheries
atd the Chiel Conservator of Forest shall jointly cotivene coordination
meeting of all concerned beforé the commencement of the lurtle breeding
and nesting season for formulating poliey rame work, legal frame work and
institutional frame work for the entire state.

The coordination meeting shall be conducted preferably in the
month of August every year of the commencement of the Turtle breeding

SRRSO,
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The progress shall be reviewed by the District Collectors every
month and the State level committees every two months till the end of
the Turtle breeding season",

The District Collector of coastal districts shall implement the sea turtle
conservation measures at field level. The District Collector shall convene the
meeting of all the stakeholders [i.e) Superintendent of Police, District Forest
Officer/ Wild Life Warden [Convener), Assistant Director of Fisheries, District
Environmental Engineer, Deputy Supernntendent of Police, Ceastal Securily
CUroup, Representative, Indian Coast Guard, One member from NGO to be
nominated by the Regional Joint Director of Fisheries / Depuiy Director of
Fisheries, One member [fom Mechanized Fishing boat sector to be
nominated by the Regional Joint Director of Fishenes / Deputy Director
uf Fisheries, One member from Motorized and Traditional fishing craft sector
to be nominated by the Regional Joint Director of Fisheries / Deputy Director
of Fisheries from one month in advance of the commencement of the Turtle
breeding season and continue the review every month till the end of the Turtle
breeding season.

The Nodal Task force is headed by the Principal Chief Conservator
of Forests, Chennai, The Nodal task foree coordination committee will
consist of the representative from the following agencies:-

(i} Department of Fisheries;

{1} Department of Environment;

(i) Department of Forest;

{iv] Indian Coast Guard;

[v] Coastal Security Group;

[vi] Representative from mechanized fishing boat owners
association;

(vii] Represcentative from motorized country boat owners
association;
[To be nominated by the Joint Director of Fisheries
|{Regional) Chennai)

(viii) Non-governmental Organization representative; and

[ix] Representative from another NGO dealing in  tortle
conservation.

The HNedal task force will conduct review meetings on repular
interval basis for a period of five years and monitor the progress of
implementation of Standard Operating Procedure. The Nodal Task force

o
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shall recommend to Government for changes or alterations If any to be
made in the Standard Operating Procedure for effective implementation
of conservation measures. An independent Auditor duly appointed by the
Government shall conduet an independent audit on the steps taken and
effectivencss of the Btandard Operating Procedure on the conservation
and protection of sea turtles

GQAGANDEEP SINGH BELI
Principal Secretary to Government
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Madam,

With reference to the above, please find herewith details on turtle nesting sites along Tamil Madu coast.
The list provided by the Department of Forests, Government of Tamil Madu is exhaustive. However,
there were errors in the lat-long coardinates, We have updated the list as far as possible with corrected
coardinates and have also provided maps showing the distribution of the nesting sites. |t ks chear that the
the nesting sites {past, present and potential) are all more of lnss clustered eventy along the coast in
such a case demarcation of closed grounds may not be @ viable approach and the deglsion of the
Government to close fishing operations within 5 km distance along the codst should hoid gaod 35 4

hetter aperation to ¢afeguard migrating turtles during the peak nesting 3¢

As0n.

Vours faithfully,

3 hﬂ/‘;ﬁjﬁ@

\F. Laxmitatha)

| lﬁmi“'h-ﬁharge
Copy to: Director, CMFRI, Kochi (for r'ﬂJ’ff'“"““’f‘k1
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uddalore district
< fo |  Nameofthesite | Position |
MR f L
| pillimedy. 1172450 | 79° 48 45
e _Ehlgn_q-vi_l'!:al__ 11°2720 | 79°47 56 |
3 | Mudasalodal 11'305 | 79" 4638
W |Odues; | 15027 129 463t
5| samiyarpettal 111338 | 794532
6 | Awampettai 11°3512 | 79°4526
7 | rhamanampettai 11°372 | 79°as3s
[ e PO T T Tl
5 | Sothikuppam 11" 4158 | 79°4639
T R B
11 | Devanampattinam Beach | 117448 TE 4710 |
Fray Devanampathinzam Beach |11°4421 |[73°47 10
(13| Devanapattinamvillage | 1174518 | 79'4724
14 | Suba uppalavaadi 117 47 46 | 79" 47 46
_1':5 Sambyar pettal 11" 3259 | 794534
16 | Ayempettal 1173523 | 79" 4526




List of turtle nesting sites along Tamil Nadu coast

Chennai district
I's. No. MName of the site Position 2
_lat | long
1| Annasquare police station | 13°48 | 80° 17 22
2 | MoRmemorial  |13337 |80°177 |
3 | Tha nthal. Periyar MEEEI_IFIHD:I 13138 80"171
q Queen Marry'scollege | 137237 | 80" 1654
5 | LightHouse 13°221 | 80" 1651
65 |  Pattinapakkam 13*1 39 B0 16 45
[ pdyar | 13059 | B0° 1640
8 Thiruwammiyur 175058 | 801621
E Kottivakkam 12°5850 | 807166
R Palavakkam | 12°5817 | 80" 1558
| 11 Meelankarai 12°5750 | BO*1551
12 Vetwvankani | 1775659 |80°1543 |
13 Ch1l1r'r-3-l‘£|iklfﬂp3-m 12* 56 10 Eﬂu 1533
14 Prarthana theatre beach zone | 177 55 55 80" 15 31
3 Injambakkam 12558 | 80" 1525




pagapattinam district

\

5.No. | Name of thesite | Pﬂ'ﬂﬁﬂ'“— -
ik t _ [long
1| Kodiyam palayam | 1123'0 | 7949 18
7 | Madavamedu | 11°1958 | 7975011
7| Kottaimedu 111932 | 79°s010
(4| chinna kottaimedy | 1171832 | 79" 5013
5 | koolalyar 11° 1742 | 79° 5015
6 Thoduvai 11° 1628 | 79" 5624 |
1 T.hirum ullaivasal 11° 1446 | 79° 5045
& Keelamoovarkarai | 11° 1253 | 79°512
9 Naickerkuppam 11°1116 | 79"5115
10 Pudhukuppam 11°1029 | 79°5118
11 Vanagiri 1177 31 79" 5127
1 Chinnamedu 11°626 | 79'5126
13 | Chinnankudai 11°528 | 79°5126
kL Pudhupettal 11331 | 79"5121
15 Vellakoil 11310 [ 79°5119
16 Kuttivandiyur 117245 |[795119 |
7 Chandrapadi 10° 5959 | 79" 5116
18 | Chinnoorpettai 106597 | 79" 5115
19 | Nagoorputtinacheri | 10° 4919 | 79°513
20 | Samanthanpettai | 10° 4718 | 79°512
E Velankanni 100 40 56 _?‘E‘ 5112 |
22 Kameswaram 103727 | 755116
23 | Vilunthamavadl | 10°352 | 79°5136
24 Vanavanmahadevl | 10°3110 | 79" 5138 |
|25 Vellapallam 1073110 | 79751 a1
26 | pushpavanam 10°276 | 795149 |
27 | Aathurai | 10°232 [ 795216
28 | Kodiskadu 101756 | 79528
129 | Kediakaral 10" 1632 | 7974051




Wit distrlcl

5. Mo,

B ok e R B il S s

Mamie of the slie

Ekkiyan kuppam
Ealpantkuppam
Afagan kuppam
Vasavankuppam
Pudiuk uppam
Antrmadalkuppam
P hallya thuppam
Besmmiyarpalayaim

Positlomn
Lt
12* 1010
1871233
12° 1423
1271339
1289 56
127730
12° 3 58
177 511 34

Long

B 0471
M° 5 20
10 50 47
149 17
79" 56,53
9% 55 13
79" 43 7
TR Y
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hapuram district
nanaths

ri. No.

Name of the site

Position =

S Lat =
S [T o Py o o
2 Kanni rajapuram i _B;EE _.T-TE'_M_;E 1
2 [Mookaywr ooy [7gprae
4 Mookalyar . |9°741 |7pages
5 Mopien. 8% [Gavanag|
¢ Ervadi |9°1116 | 787339 |
7 Sethukarai 91441 | 78'503 |
8 | Ariyaman Beach 9* 185 |78'349
5 Atrankarai 5°195 | 79°0s9
10 | Atrankarai 9°2037 | 79°08
11 | Ashakankulam 9°2139 | 78" 5853 |
12 | pampan 91512 | 79" 136
13 Kundukal 9°1532 | 79" 1322 -
14 Muhundrayar
* | chatriam g* 1211 | 79" 22 30
15 Dhanushkodi 9102917972512
16 Dhanushkodi tip 9"918 (732636
17 Pudhumadam 97166 |¥7a
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“grayammanthurai
“Kallancolony
Midalam
Keelemidalam
Kurumbana
Vaniya
- _H;nﬁagai

Colachal

wiandakkad

Periyavila

Puthoor

Ma navalakurichi

kadiyapatnam

Poten riaJ

hAuLtom

vellamodi

Rajakkamangalam

Periyakad

Pozhikkara

Fotential

Kﬂa'ﬁrang_uthenthurai

Puthenthurai

Fallamthurai

Sankhuthutal

Chothuvila

Melemanakkudv

Fotential

Keelemanakkudy

Pallam

Kowalam

They also altribute the decrease
I lurtle nesting to the blocking o
entire shore with waye breakers
and also to the construction of
fishing harbiours along the coast
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Thoothuk:

| distrl ct

~t—afu.LLELE

Keelavipar nesting grounds used (o exlst earlier,

{
Nesting ground of sea turtles exist from ﬂulpsuknrapmiimm.m Perivathalal with dnrlmr EIJ"'ETEEJIIDn;
between Manapadu and Periyathalai. In the north of Tuticorin b.e., between Periyasamypyrge A
SL. | Name of the site Position Status |
Mo, Lat _ Leng T |
R | SeracnyRGsan ND9OZ311" | E07819020" | Nesting used to be observed 103"
__(yearsback,
2| kombuthural | N0835375" | FO770B307" | Nesting used 1o be observed 153
W, | years back.
3| Amalinagar NO829160" | ED7ACT 287" | Before 15 to 20 year nesting used o
- = S __| be observed. Now it is oceasional,
4 | Alanthalai NO82R006" | EQ7806 167" Mesting used to exist; not observed in
- ——— e o the recent past
> | kulasearapattinam NO323662" | EO7803480" | Nesting used to exist; not observed i
the recent past. In 2015 single
P B e incidence of nesting was observed
S foandpaty. NO821514" | E07801410" | Nesting of ST exists |
7 | Periyathalal NOB20048" | E07758 260" | Nesting of ST used fo fake place buth
now not observed to that extent exists
due to human interference. Mo
nesting of 5T has been observed in the |
Kanyakumari district

The araa betwean Cofachal
from Vellamodi unto hels

these areas humay, interfarence js less, the beaches are very wide a
Put up, Lhus Increasing the netential for turtls.
| stno | Village No.of
0.0
1. T ncldenee
2 Martharda nit lraj
3 Vallavilg U Dne |
net Iny
2 e 2014)
1A oner iy
o : Ffﬂvlsmhqnt_hurnl )
¥ Puthlmhurnl
| 7 Chlinathyrg
8 Thoot hogy
! |"ﬁl‘.||.hl.|rn

beach ang Manavalakuri

Past detalls

Inall these centres fishermen
opined that nesting was comman
In the past years, ic almost 10-15
Years ago. They were of the
apinien that due to sea erosicn -
the beach was bost ln most of the
Places and most of the beaches
are now Inhablited and thickly
Populated, Cadler it was not like
that. Usually turtles pests in areas
where liiman activities are hoss.

_| south of Pariyathalai

chy (1 km) under IRE. The entire Puthoar stretch,

nd long and wave breakers are net




Kawalam

| 'III\E",l also altribute the decrease |
in urtle nesting to the blocking of |

: entire shore with wave breakers ]
= and also to the construction of
! fishing harbouwrs along the coast, \

10 “Erayammanthural

7y | Kellancolony

3 | Midalam =
3| Keelemidalam =
7| Kurumbana s
s [vaniya =3

T | Kodimanai [Emae———
'E]T___Elgt_hal s Potential
15| Mandakkad

19 'I"Tkriyaxﬁ'la

S0 | Puthoor _

51 | Manavalakurichi

37 | kadiyapatnam

73 | Muttom M
24 “vellamodi Potential

25 Rajakkamangalam

26 periyakad

27 Pozhikkara

28 Kesavanputhenthurai i
29 Puthenthurai )

30 Pallamthurai —=a
31 sankhuthutai Potential

32 | cothuvila

33 Melemanakkudy e
34 | Keelemanakkudy

35 | Pallam = ———
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i Principal Chief Conservigty
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b VK Melkani, Les, | J

et /o Principal Chief Conservator of Forests
Panagal Maaligal, Saidapet,

Chennal-600 015.

Phone: D4t = 24321738

e E-mail: cwl.w_wudiife_‘.ij@_r_a;lfn._lrl_ — La)
D.0. Letter No. WL5,/3805/2015 dated: 12-10-2015

Forests amd ChlEfWﬁd{EI Hr"“.'. : L
Warden '

Madam,

!:'IShE]'EE:; - Conzervation and protection of Sea Turtles = WP No. 1499 of
2015 (Sum Motto) PIL, - Compliance report to be filed - Meeting convened
by the Principal Secretary to Government, Environment and Forests
Department on 12-10-2015 - Regarding

Ref: 1) Your office Ref. No. 40337/]5/2014 dated 23-7-2015

2] Secretary to Government, AHD&F Department 0.0. letter Mo
11087 /FS-3/2015 dated 23-09-2015 and 06-10-2015

3) Government letter Mo, 2379/fr.5/2015-6 dated 09-10-2015.

Kindly recall your attention to the references cited. In light of the decision taken
up after detailed deliberation held on 12-10-2015 under the chairmanship of Secretary
to Government Environment and Forests Department. [ enciose herewith the details of
existing / potential sites of Olive Ridley of remaining coastal districts for kind perusal
and proceeding further action at your end. It is informed that the details of Chennai,
Kancheepuram and Tiruvallur District has already been sent to you by Wildlife Warden,
Chennai. The follow action taken up in this regard may also be communicated to this
office for proceeding simultaneously action In this regard.
Faithfully,
eelel-—1. Y
(V. K. ME[!—Ear‘.i} J}

To
D, Tmt. Beela Rajesh, L.AS,
/ Commissioner of Fisheries,
DS Campus, Chennai - w00 006,
Copy to the principal Secretary 1o Government, Environment and Forests Department,
Chennai - 9.
Copy to the gecretary (O Government, Animal Husbandry Diary and Fisheries
Department, Chennai = 9.

Copy to the Wildlife Warden, Chennai - 12,



% 1) Cuddalore District:-

Hama nf ﬂw nestlng site

Pillu Medu - Chinna vaikkal

ChinnaVaikkal - Mudasalodai

Chinnoor — Saamiyar pettai

Saamivar pettai - Alyampettal

Aiyampettai - Thamana m;;'éti'é'f_

| GPS Coordinates
11% 24' 50"N, 79" 48' 43"E
1127 11"N, 79 48'9"E
11° 27" 204" N, 79 47" 56.2"E to
11" 30° 037N, 74" 46° 36"'E
11° 30' EE-"H 797 46" 39" B
11233 08N,79°45'32°E
{1732 50°N.79°45 25°E o
11°35' 128"N,79° +5'25 E

o

o

| 43997 287N,79° 45" 3&“5

Thamanampettai - Sothikkuppam

11° 38 16.9"N,79° 45" 47.5"E to
11° 41' 89.9"'N,79° 46' 27.1"E

Gori - Devanampattinam Beach

11° 42' 28°N,79° 46' 49.7"E to
119 44 08" N,79° 47" 10.6"E

Devanampattinam
Beach

11° 44' 21.7"N,
79° 47" 10.6"E

Devanampattinam village -
Suba uppalavaad:

11° 45' 18.9"N,79° 47' 24.9"E to
11° 47" 16.1"N,79° 47" 46"E

Vil District
Name of the nesting site GPS Coordinates
" Alagankuppai N12023970° - E079°99859° |
Vasavanlkupparm N12922742 - ED80099095°
Kaipanikuppam N12%20991' - EO 79097932
Ekkiyarku N12017923 - E07999593%
" Anumandaikuppam N12'07.270" - E079'55.296
Mudhalivarkuppam . = N12'03. 855" - E079'53.03%" |
| Pudhukuppam N12016587 - E079°95044°

wﬂmﬁu@ﬂmﬂﬂﬂﬁﬂﬂwﬁﬁ

Bnmmi].rarpalaj.ram

N11099286 - E079%H5218 el RS

GPS Location

Zizlz

§l.No | Nameofthe nesting site
- Kodiyampalayam S|
Z Madavamedu L
3 Kottaimedu
4 | Chinna Kottaimedu
g Koolaiyar =
| 6 Thoduvai PO
7 | Thirumullaivasal L
8 Keelamoovarkarai
) Chavadikuppam
10 Naickerkuppam
11 Madhthukuppam
12 Pudhokuppam |
13 | Vanagiri T LI
14 Chinnamedu

| [
Zz==EEEEEZ Z

11 23 052 | E a7y’

49 025 |

T 19 E 079

4% 918

11 19 E 079

S0 137

1118 324 [E 079

IR S

B
1+

9 49 786

50 159

111
Tir 12 803 |E 079
A1 12 S
11 114
11 11 126
1 10 277 |
11" 07 26
11 06 71 1% —

'E_' u?a

£ 079 50971
E 079 50 954 |

S

5? 746

51 932




| SLNo | Name of the nesting site | GPS Location ]
15 | Chinnankudi N 11' 05 .594 [E 079 51 3977
16 | Thazhampemttai N 11' 06 .280 |E 079 51 33
17 Pudhupettai N 11° 03 .528 |E 079" 51 230 | ¢
18__| Perumalpettai N 11 03 529 |E 079" 51 239
19 | Vellakoil N 11° 03 .166 |E 079" 51 15§
20 | Kuttiyandiyur N 11 02 751 |[E 079' S1 265
21 Chandrapadi N 11" 59 991 |E i}?‘?l 51 .251
22 | Chinnoorpettai N 11" 59 132 [E 079 51 167
23 Maguurpattir':ar:heri N 11 49 320 |E EI'??I 50 8BSl |
. 24 | Samanthanpettai N 11 47 307 |E 079° S50 707
25 | Velankanni N 11 40 .933 |E 079° S1 177 |
26 | Kameswaram N 11 37 456 |E 079 51 244
g7 | Viunthamavar N 1 35 .042 [E 079’ 51 295
(Vettaikaraniruppu] :
28 Vanavanmahadevi N 11 31 B12 |E 079" 51 621
79 | Vellapallam N 11 31 .178 |E 079 51 409
30 Pushpavanam N 11° 27 A10 |E 079" 51 .712
31 | Arcattuthurai N 11’ 22 .038 |E 079 51 062 |
32 | Kodiakadu N 11 17 925 |E 079 49 733 |
33 | Kodiakarai N 11° 16 .582 |E 079" 49 59
V) RAMANATHAPURAM DISTRICT
\ fatattig lics:
5. No Lone Village Lat _ Long
= " . 5.09628 78.39041
] Camiels ainl] B EVEEL 78.41241
9.12554 78.48121
e | 9.12907 78.49495
Mandapam Oppilan 5.12908 78.49495
(Gulf of e 9.13440 78.52234
b} ey 9.18802 7B.71625
2 919401 7871921
: 9,24057 7882757
Sethukarai 924515 A
Mandapam- | Ariyaman Beach ggg?i 73,0766
5P.Pattinam - 79.0556
——>— (PalkBay) | Atrangarai 93315 79.0150
I N Mg | 93436 79.0006
925346 7921967 |
= Kundukal | 9.25851 79.22089 |
Rameshwara 925781 79.23571
m island = | | 9.20331 Tfijﬁ?il
Danushkodi | 217480 79.42146
— 9.15427 79.4407




ik

hl Potential sites:
5 No Zone M T ———
1 — Village | g S
Kannirajapuram |— 9.09 E.zﬂ 78.39041
Z e =1 9.1 11113 _' ?E_*Hﬁ'[_
Mookaiyur % 12554 i }ﬁﬁzi =
e —— | 912907 | 78.49495
Vembar. | CPPilan : ﬂ%’?ﬂ_ﬂ_ 78.49495
4 | Mandapam | 9.13440 | 7852234
(Gulfof | >Mariyur 913440 7852234
5 Mannar) == 9.13444 7856310
Ervadi 9.18802 78.71625
3 9.19401 787 ;921' ==
| Sethukaral | 9.24057 78.82757
7] 9.24515 78.83817
Pudumadam 9.26830 79.01247
8 £ 9.26525 79.03160
Ma S ¢ 9.2908 7T9.0766:
; SP_;:;%?;:“ Ariyaman Beach 93014 79,0856
(Palk Bay) | Atrangarai 9.3315 79.0150
T 93436 790006
Azhangankulam Saiths 789976
Mandapam- . 3.3608 78.9798
11 SP.Pattinam 9. 39195 78.95027
Palk Bay) | p . 9.39680 78.94600
: )| Fedumlei 9.39753 78.94498
e 940062 78.94347
12 9.25346 79.21967
9.25851 79.22089
B | | Tem0a 9.25781 79.23571
amisland |__ 9.20331 79.36751
: 017480 7942146
it 9.15427 79.4407
IVl THOOTHUKUDI Division
GPS coordinates
SL. No | Name of the nesting site  Lat Long |
"1 | Periyasamypuram N 09902 966" | E 0787 19 434" |
2. Kombuthural N ﬂB“‘ 38 224" E I:}'?E“ 07 209" |
3. | Amalinagar ~ | NoBr29342" |[E078007 457"
4, | Alanthalai N 08?27 919" | E 078006 083"
3 Kulasekarapattinam | ]"'1 ﬂﬂ“ 26 672" E 0780 05 020"
6. | Manapadu N 08Y22 524" | E078°03 410_:
7, Periyathalai ~ |NoBr20199" |E077"58619



Do B et T GPS coordinates
L. No | Name of the nesting Sit¢ | __lﬂt Long
= LolE Ke!lamanakudl g S oHIe | N 0805 405" | E077°29 413"
__31___ Faﬂam S E__ﬂ'_ﬂn 05 9{]‘1'" E 0770 26 955‘1—
I Pul.hanthurai Sy N_ﬂﬂﬂ 223" |E077°24 5{3—1‘3-_
4, | kes i{esava_t‘lﬂthanthurm | N 08006 320" | E077° 24 160"
5. | Pozhikarai | no08006715" |E077023 296"
gal Periakadu N 08005 715" | EQ77923 296"
2N Eg}_agkamanggl_a_m ~_|IN 080 06 666" | EQ77°23 Zﬁg”
" 5. | Azhikkal N 08007 484" | E 077° 20 404"
q, l{umpadu N 08010 135" |EQ77° U-l:
_Lﬂdiﬂ@i N 08010 746" | EQ77° e
11. | Keezhmidalam N 08012 070" | EOQ ?D T
12. Melmidalam N 08212 071" | E 77213009
13, | Enaiyam N 08¢ 12 856" O
14. Enmyamchmnathural N 08? 13 032" EO77RIL A0
15. | Eraviputhanthurai N (80 15 929" B
16. | Vallavilai N 080 16 745" B st
| 17. | Maruthanthurai MOoBo17 101" EOF 70 06362
18, [Neerodi N 080 17 354" HO77.06 48,
] i bt L S E 0770 06 152"

44

A e
for Principa ﬂnkktfva&@;i df Frests

@f;f; ‘5

and Chief Wildlife

arden



A

______ ING SITES OF OLIVE RIDLEY ALONG THE COASTAL TRACK
OF CHENNAI AND KANCHEEPURAM DISTRICTS

Muring Benel

b Anna Squarve Falice Sintion = No= 13"04, 012
L= os0" 17, 2300

Elevation = 4 Mirs
2) MGR Memuorinls = N = 13" 03, 593°
E = 080" 17, 024"

Elevation = 5 Mirs
3) Ezhilagam  ~ = N = 13" 03, 789"
E = 080° 17, 031°

Elevation = & Mirs
4) Swimming Pool B N = 13" 03, 319
I = 080° 16, 995’

Elevation = 7 Mirs
5} Kannagi Silai = N = 13"03, 273

E = 080" 16, 922°
Elevation = & Mirs

6] Thanthai Periyar Maligai (PWD) = N = 13°03, 106
E = 080" 16, 896°
Elevation = 7 Mirs

Ty Vivekanandar Hlam = N = 13”_[}1, d68"
K = 080" 16, 874
= B Mirs

e P —

13402, 968" =
050" 16, §74°
";':'-.*H hlars

ven Maorrys Collage

1
e

e —_—_ e

L+

9 Light Houses = i B 13"uﬂl411'
£ = 080" 1o, 789*
Elevation = & Mirs

L0} Pattimampalloare Centre Point = ™ i= 13" 01, 867
£ = DR0° 16, 770"

Flevation = 6 Mtrs



Kancheepuram Distriel (Besant Nagar to VGI)

= N = 13" 00, goq
E = 080" 16, 544
Flevation = 7 Mirs

1) Broken Bridge

T - fyani = = 13" 00, 153"
2) Thalapakattu Brivani N
} < ' Ii = 080" 16, 389
Elevation = 6 Mirs

3} KFC Chiclen = N = ls‘ﬂuu, 008§’
E = 080" 16, 263"
4 Elevation = 5§ Mirs
4) Scatting Ground = N = 1“‘59 867
E = pgo" 16, 247
Elevation = 2 Mirs
3) Astalalchsmi Temple - N IEDSH 494

E = 080° 16, 2437
Elevation = 8 Mers

G) Here Krishna Temple Thiruvanmiyur = N = 12044 781"
E = l}-ﬂﬂnlﬁ 076! :
Elevation = ﬁMim

71 RO Office Back Side = N = ja0 58, 603
E = 0800 15 039
Elevation = o th

8) Kottivakkam

-:h';_h= IIESE {}333
I = pgpt 5, 910

95 Pallavalikim "r"LI”‘."I]." Bull Groumee—

e el s 75 g, T
'y ' . FJ-E‘\-'I'III[IIII = EMI"'S' '32'[;’ r—
5

1) Adjuntic Qurantine Company Nellankarai = N = 3¢

Elevation = 1 ﬁ;}i ﬁ'?dl
irg



i Vettmvankani Bay Wateh Form Roml

| 2V Chinnadikoppam

13} Spring Gate Road

143 Peathana Thegdre Back Side

153 Injambakliam Bus Stand Back Side

1} 1" Hatehery Besant Nagar
23 2" Hatchery Besant Nagar

1) 3 Iatchery VGP

080" 15, sS40
Flesvudion

T Mirs

= N = 1255, 950*
L= 080" 15, 511"

Elevation = 11 Miry

= N = 12"55, g2
E = 080" 15, 494

Elevation = & Mirs

=

N = 12"55, 633"
I = 080° 15, 477"
Elevation = 5 Mirs

= N = 12355, 238
L = 080° 15, 001"
Elevation = 8 Mirs

Hatchery Details

No= 13" 00, 463
= pg0" 16, 5107
Elevation = T Mtrs

N = 13" 00, 601"
1. = 080" 16, 510
Flevation = 11 Mitrs

Hﬂ:d l}uarllrs F.-ﬂnw {'MIdEIu'_I
Channal - S0& 032

N o= 12" 56, 222
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006651

Fisheries — Suo-Moty Public Interest Litigation - to take aclion against
ering fishermen and ensure safety fiving of the sea animal including
turtles — Notification issued - Amendment — Orders - Issued,

e e b b

—————— ——

Animal Husbandry, Dairying and Fisheries (F5-3) Départment,
G.0 (Ms)No 62 Dated.10.3.2017

Thiruvalluvar Aandu-2048
Maasi-26

Read:

1, G.O(Ms)No. 148, Animal Husbandry, Dairying and Fisheries
(F5-3) Department, dated.27.9.2016

2. From the Commissioner of Fisheries, letter Re.No.40337/J5/
2014, dated 1.12.2016 and 17.2.2016.

CORDER:

The following Notificatior shall be published 'in the Tamil Nadu
Government Gazetle:- :

MOTIF 10N,

In exercise of the powers conferred by clause (d) of sub-section (1)
of section 5 of the Tamil Nadu Marine Fishing Regulation Act, 1983 (Tamil
Madu Act & of 1883), the Governor of Tamil' Nadu hereby makes thHe
following amendments fo the Animal Husbandry, Dairying and Fisheries
Department Notification No.lIl{1)AHDF/ 11(b)2016, published at pages

1-4 of Partll Section 1 of the Tamil Nadu Government Gazelle,
Extraordinary dated the 27" September 20185

(P.T.O)



AMENDMENT

In the said Notiflcation, -
(1} in the preamble -

(i} Forthe expression *motorized country crafts”, the following
[SXPieEElen shall be substituted, namaly:-

.+ 'molorized country crafts with engine capacity of more than 10hp
and usage of 'ray fish nets' by motorized country crafts”.

(i} after the expression "coastal areas of Chennai; the expression
“Tirevaliur," shall be inserted., :

{2} In the table, under tha heading "Potential nesting sites of Sea Turtle
along the coast of Tamil Naduy” - '

{1} After SI.No.1, in column (1) and the corfesponding entries in
celumns (2) and (3), the following shall be inserted, namely:-

“1A Tiruvallur (1}  The streich batween North of L&T Kattupalli
port staring from Kalanji village In the south
lo Vairavan Kuppam village in north along
the coasliing.

(2) Lighthouse Kuppam near Pullcat within
Pulicat Birds Sanctuary”,

{ili) for the entry "Kottlvakkam to Kovalam Beach', in column (3)
against the entries '2' in column (1} and “Kanchipuram' in column (2)
thereof, the entry 'Kottivakkam fo Alambaralkuppam’ shall be substituted.

(BY ORDER OF THE GOVERNOR)

GAGANDEEP SINGH BED)
Principal Secretary lo Governmant

To

The Works Manager, Government Central Press. Chennai-79.

(for publication and Nofification and to &send 50 copies to Government),
Commissicner of Fisheries, Chennai-g.

The Direclor General, Coast Guard, New Delhi.

Copy bo;

The Public Departmeant, Chennal-g,

The Home Departmant, Chennal-9.

The Law Department, Chennai - 9.

The Senior Personal Assistant 1o Hom'ble Minister{Fisheries)Chennai - 9.

The Private Secratary to Secrefary to Government,

Animal Husbandry, Dairying and Fisheries Department, Chennai-8
Stock file / Spare Coples,

{Forwarded By Order!/ e R
Section Officer
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20,

@ [Regd. No. TNICCNI467/2012-14,
GGUERNMENT OF TAMIL HADU [R. Dis. No. 197/200%.
2017 [Price: Re. 0.80 Paise.

TAMIL NADU
GOVERNMENT GAZETTE

EXTRAORDINARY PUBLISHED BY AUTHORITY

Mo. 60] CHENNAIL, FRIDAY, MARCH 10, 2017
Maasi 26, Thunmugi, Thiruvaluvar Aandu-2048

Part ll—Section 1

Notifications or Orders of spacific character or of particular interest to the public
issued by Secretariat Departments.

MOTIFICATIONS BY GOVERNMENT

ANIMAL HUSBANDRY, DAIRYING AND FISHERIES DEPARTMENT

PROHIBITION OF FISHIMNG BY ANY KIND OF FISHIMNG VESSELS IN A RADILS OF
5 MAUTIGAL MILES ARDUND THE POTEMNTIAL HESTING AND BREADING SITES OF SEA
TURTLES I8 THE COASTAL AHEAS LIMDER THE TAMIL MADU MARINE FISHING
REGLILATION ACT, 1863

Amandment to Notification

[G.0. Ms Mo 62, Animal Hushamdry, Owmining and Fisheres (FS-3), 10th March 2017
Magsl 26, Thumig, Thinwaiuvar Asndu-2048,]

No I 1MAHDFT(c)i2017.

In porcese of fhe powars conferred by ciaua:a: (a) of sub-secton (1) of Becton B of the
Tamil Madu Maging Fiahing Regulation Sct, 1983 (Tamd Made Act 8 of 1883), !a Governor of
Tamdl Madu hereby makes the following amendments o the animal Husbandry, Dalrying and
Figharies Deparbment Nolification Mol @aHDE! (1BVE0TE, pablished &l poges -4 ol
Pari:ll Sectien 1 of the Tomil Nedw Gowerdmen! Goezefls, Exbiaordinary dated the
27ih Sapbamber 2018

Ex-11-1{80) 1]



FRENRENT
I 1he =8id MedliMsalio, -

(1} in the preamble,-

(i} For the edpression “malorized: coundry. crafie”, the lollowing: sxpression shall be
subatfuhed,  remely:-

, 'molorized country crafs wilh engine copacity of mone than 10 HP and usage of
'y fish nets’ by maborized: counlry crafta™

[¥) .afer the expression “coaatal aress of Chennpd; 1he exprassion "Tiuvalle™ shall ba
insered.,

{21 In the table, under the haading ‘Posantisl naﬁﬂg gites of Sea Turle slong the coasl of
Taril hady® -

{i) Afar SLMo., in column (1) and the comasponding endries in columns {2) and (3),
e follswing shall b insercd. namely:-

*1A Tiruvallier 1) The sireich bebwean Marlh of LAT Kallupail pod staring from
Falen|i Willage i lhe soulh fo Valavan Kuppam Village in norh
alang tha coaslline,

() Lighthousa Kuppem near Pulical within Pulicat Birds Sanetuary”

[§ify Tar the emry “Kedlivakkam to Kovelam Beach®, in column (3) against ihe arires
"2 In column (1) and “Kenchipuram® in column (2) thereof, the eniry ‘Kottivakkam to
Alambaralkuppam’ shall e substitisled,

-

GAGANDEEP SIMGH BEDI
Fincipal Secrelary o Govemment

s
-

Sl

FRINTET) AND PUBLISHED 0¥ THE NRECTOR OF STATIOMERY AND PRINTING, CHEMAMAI
0N BEHALF OF THE GOVERKNENT OF TAMIL MADL
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WE Mo, 1499 of 201%

Thne Hon ble The CHIEF JUSTICE
@l
Tne Hon'kile Mr Justloe T. S, SIVAGHAMAM

The Pripeipal " Secretary to

Government, Government of Tamllnadu,
Arimal Husbandry, Dairying and
Fishories Department, Secretariatb, Faork

by Reorge, Chénnai B and ¥V athars,

The affldavit filed shaws that & draft 50P has been prepared.
Tnorpafter, there have been suggsstions Crom the learned hmicus Curiae It is
staved that o che final 30P may tahke abouk slx (8] weeks te Fipnalize and be
cupl lubed, At request, we grant the sald pericd of time.

2.0ur goncern is that the Turtles aeason begina in November. Thus, some

—

Lntérim arrangement would becoma necaashrv £ill the: final 50P le formulated and
—

acred belare Codet for ua 0 serobiniss the same.

1Mo are of the view that in the meantime, the drall S0P coupled wikth the
guguestlons made by the leasrned Amicus to operate as an Interim arrangement.

4% Learned Advocate Genetral, on ilnstructlons, states chat thera are anky
Swo diffioulties which he envisages ¢ua the auggeatidans made by the learned
fanzcus.. The first is relating to prohibiting the use of G111 mets asd Ray Eish
nets and ather npets Foond hermful bo bortles duraing the migration and pesting
prriod from MNovember to April every year and secendly, the stipulation proposed
of inspecting of fishing villages ln each Dlstriel to enumerate the number of
auch nets and maintain a register and Selze these nets ih the last week of
pprEmmny ayary paar And return Lham La che owner in the and of March.

Z.lp 8o [ar ag Lhe aforesald two aspects are concerned, it is suggested
Lhat i sa [ar &5 Che femporary mosdsure is concerned, these suggestions may. be
wept lnoabepanece, but 1t shall e ensured that there will be proper patrelling
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it f

& apeas of turtles are niot eptered inta by Lhe figherman

to easure that th
He agree to the sald suggestibr.

gi11 mnets and ray figh nats.

& Ths Cinal SOF be placed before the Courl at least three days prior La

the next date of hearing.

7 List on 03.12.2015,

foF) IT 88 J]

1471072015



027894

Marine Fi.éi'l-EFF-ES - Tamil Nadu Marine Fishing Regulation Act, 1983 (Tamil
Madu Act 8 of 1983) - Mandatory use of Turtle Excluder device In Trawl nets
- Naotification - Orders - Issued,

lgreusmgmeuTt e (B 2046, yn_Lmdl 13
G.0.(Ms)No.186 Dated: 30,09.2015
Read:

From the Commissloner of Fisheries letter No, 26286/15/2015,
dated 19.09.2015.

FEFEE

ORDER:

The Commissioner of Fisheries has stated that a draft amendment

proposal on the Tamil Nadu Marine Fishing Regulation Act, 1983 (Tamil Nadu
Act 8 of 1983) and Tamil Nadu Marine Fishing Regulation Rules, 1983 has
under consideration of the Government. In the meantime, a Suo-moto
Public Interest Litigation (PIL) was filed before the Hon'ble Chief Justice of
High Court of Madras praying for issuance of Writ of Mandamus directing the
respondents (i.e) the Secretary to Government, Animal Husbandry, Dairylng
and Fisheries Department “and the Commissioner of Fisherles to take action
against erring fishermen and ensure safety living of the Sea animals
including sea turtles, As-per the directions of Hon'ble High Court of Madras
two stakeholders Consultations on the protection and conservation of Sea
Turtles were held on 04.03.2015 and 18.6.2015 and a Counter affldavit filed
before the Hon'ble High Court of Madras that the conservation measures for
turtie has been incorporated In the draft amendment proposals for
amendment of the aforesaid Act and Its Rules which is under consideration
of the Government.

2. The Commissioner of Fisheries has also stated that the Government
pleader has informed that the Suo-Moto Public Interest Litigation (PIL) writ
petition came for reporting compliance before the High Court on 17.8.2015
and the Hon'ble High Court has directed to finalize the amendment of the
sald Act and to file a repart.



)

3. The Commissioner of Flsherles has requestag the Government tg
is5Uue Notification under the said Act, making Turtle Excluder Device (TED) as
mandatory instrument in Trawl nets during specifiad Period, so that the
compliance repart could be submitted In the Hon'ble High Court of Madras.
She has also sent g Draft notification both in English and Tamil tg issue
amendment to the Tamil Nadu Marine Fishing Regulation Rules, 1983,

4. The Governmerit after careful Examination have declded to accept
the proposal of Enmmlsﬂungr of Fisheries at Para 3 above and the
Government hereby |ssye Notification which is dppended to this Order for
making Turtle Excluder Device (TED) as mandatory instrument jn Trawl nets
during the specified period.

3. The Director of Stationary and printing, Chennai is requasted to
publish the appended Motification in Extra-
Gazette,

6. The Director of Statlonary and Printing, Chennai is requested to
send 100 coples of Published notification tq the Government In Animal
Husbandry, Dalrying and Fisherias Department without fail.

(BY ORDER OF THE GOVERNOR)

SVIJAYAKUMAR
SECRETARY TO GOVERNMENT
To
The Director of Stationary and Printing, Chennal-32,
The Works Manager, Governmani Central press, Chennai-79,
(for publication In Extracrdinary Government Gazette)
L~The Commissioner of Fisherles, Chennal-6
Copy to:
The Law Department, Chennal-g,
The Special Personal Assistant to Hon'ble Minister (Fisheries), Chennal - 9.
The Privata Secretary to Secretary to Government, Animal Husbandry,
Dairying and Flsheries Department, Chennal - 9,
Animal Husbandry, Dalrying and Fisherjag (FS3) Department, Chennaf - g,

frorwarded by Order/
= |Ruuﬂ>' i
Sectio uﬁ?ﬁﬁ’éﬁ
',3 K
TR
anl



